CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH

Original Application Nei, 1586 eof 1992

Ashek Kumar Verma eoeee Applicant

Versus i
Union of India end Otherxs ese» Respondents .
CORAM 3 |

Hone Mr. Justice U.C. Srivastavg, V.C |

( By Hon. Mr. Justice U.C. Sriwstaw,' VL, )

|
The present application is being made |}
against the impugned order dated 24.,9.92 by which 3
the applicant has been transferred from Ordnanae %
Equipment Factoxy Kanpur to Ordnance Clothing factory |
Avadi, Madras, The applicant has challengu_tm |
same on variety of grounds including that because of

his sen who was alse working in the Ordnance factory

e —

on account of the reason the transfer order has been

passed, From the record it transpires that the

applicant?®s son filed an arbitration case against the
Ordnance factory and that was the main reason to

transfer the applicant out of Kanpur. Neow the mﬁ“

of

quent order has been passed en 11.3%93, t.hq,l copy of

which has not yet been served upon the appli __j"?‘% ans-
);3 -
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transferring him as efficiating .’lmbq ge 1._. :
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not;l.ct of the same has bnm- cen by him teday, @
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thereby he is centinuing at Kenpur till teday.
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applicant should go and jein at Tundla and .’mcan 3
there is any prgblm#h:‘%ﬁanmeh the
authority whe % transf.rpr?d him to any eother
Ordnance factory in Kanpur’i Notice has been given
to the gpplicant and the applicant will go and
report and take fresh copy of the transfer erder at
Kenpur within three days and thereafter he may be
proceeded to Tundla. As the fresh transfer erder
has been pisnd and superseeded, the applicant
will ebvieusly entitled -to‘the salarxy., it is for |
the applicant after jeining at Tundla to make a nnre'“
sentation that he may be transferred to any ether i
Ordnance factory at Kanpur but no ebservatioen :l.n
this behalf is givm-. The application stand
dispesed of ws thesc Anerpabon - 10 oreler &
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